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NO. 386 (2)/VII-V-1—1(KA)-2-2004
Dated Lucknow, February 27, 2004

IN pursuance of the provisions of clausc (3) of Article
wemor is pleased to order the publication of the follow
ikitsa Vishwavidyalaya Adhiniyam, 2004 (Utar Pradesh Adhiniyam §
Uuar Pradesh Legislature and assented 1o by the Governor on February 26, 2004.

THE KING GEORGI’S MEDICAL UNIVERSITY (AMENDMENT) ACT, 2004
(U.P. ACT NO. 4 OF 2004)
[As passed by the Uttar Pradesh Legislature ]
AN
ACT

1o amend the King George's Medical Universiry Act, 2002.

ITIS HEREBY enacted in the Fifty-fifth Year of the Republic of India as follows :—

1. (1) This Acl‘may be called the King George's Medical University
(Amendment) Act, 2004.

(2) It shall be deemed to have come into force on January 20, 2004.

2. In section 7 of the King George's Mcdical University Act, 2002 hercinafter
referred to as the principal Act, in sub-section (2) Jor the words “The Pro-Vice-
Chancellor and a chief superintedent of hospital” the words “The Chief Superintendent
of hospitals™ shall be substitured.

3. In section 8 of the principal Act, clause (b) shall be omited.
4. In section 14 of the pirncipal Act, clause (¢) shall be omirred.

5. In scction 16 of the principal Act, in sub-section (11) the words “The Pro-
Vice-Chancellor, if any, or where there is no Pro-Vice-Chancellor”, shall be omitted.

6. Section 18 of the principal Act shall be Omirted.

7. In section 22 of the principal Act, the words “the Pro-Vice-Chancellor,”

shall be omitred.
8. In section 30 of the principal Act, in sub-section (1) clause (d) shall be
omitted. . ' _
‘f.)ll:nance 0.(1) Tﬁc King George's Medical University ( Amendment) Oridnance, 2004 is
;'0 1 of hereby repealed.

(2) Notwithstanding such repeal, anything done or any action tuken under
the provisions of the principla Act as amended by the Ordinance referred to in
sub-section (1) shall be deemed to have been done or taken under the corresponding
provisions of the principal Act as amended by this Act as it this Act were in force at all

meierial tmoes.
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STATEMENT OF OBJIECTS AND RIEASONS

The King George's Medical University Act, 2002 (U.P. Act no. 8 of 2002) inter afia provided fc
the appointment of a Pro-Vice-Chancellor by the Vice-Chancellor from amongst the professors of th
University. The Pro-Vice-Chanccifor was being appointed without taking into account the infer-s
seniority among the professors of the University and the charge of the office of the Pro-Vice-Chancellc
was being assigned to a junior professor due to which the tcaching mmosphcrc of the University we
affecting adversely. Besides in every faculty a Dean had already been appointed and hence the office of rc
Vice-Chancellor was not needed in the University. It was, therefore, decided to amend the said Act

abolish the office of the Pro-Vice-Chancellor in the University.

Since the State Lcgislature was not in session and immediate legislative action was necessary 1
implement the aforesaid decision. the King George's Medical University (Amendment) Ordinance, 200
(U.P. Ordinance no. 1 of 2004) was promulgated by the Govemor on January 20, 2004.

This Bill is introduced to replace the aforesaid Ordinance.

By order,
R. B. RAO,

Pramukh Sachiv.
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No. 584/V1i-V-1-1(K2)20-2006
o DR . Dated, Lucknow May 24,2006
s In pursuance ﬂf the prmflsmns of clause (3) of Article 348 uf the Consmtlmn of India, the
- Governor is pleased to order the publication of the following english trdnslation of the Uttar Prad&:h King .
~ George Chikitsa Vishwavidyalaya (Sanshodlmn} Adhiniyam, 2006 (Uttar Pradesh Adhiniyam Sankhya 15
of 2006) as passed by the Uttar Pradesh Legislature and assented to by the Governor on May 23, 2006.
THE UTTAR PRADESH KING GEORGE’S MEDICAL UNIVERSITY
(AMENDMENT) ACT, 2006
(U.P. Act no. 15 of 2006)
[As passed by the Uttar Pradesh Legislature)
AN

ACT
Sfurther to amend the Uttar Pradesh King George's Medical University Act, 2002,

IT IS HEREBY enacted in the Fifty-seventh Year of the Republic of India as follows:—

Short title I. This Act may be called the Uttar Pradesh King George’s Medical
University (Amendment) Act, 2006.
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2. In section 11 of the Uttar Pradesh King George’s Medical University Act 2002,in  Amendment of
clause (xviii).— section 11 of
U.P. Actno. 8 of

(@) for the words *‘Privatc Medical College™ the words “‘Private Medical 2002
College or any such institution as is imparting education in para Medical Degree
Courses™" shall be substituted;

(b) for the words “‘such college’’ the words ‘such college or institution’" shall
be substituted.

STATEMENT OF OBJECTS AND REASONS

Clause (xviii) of section 11 of the King George’s Medical University Act, 2002 provides for
granting affiliation to Government or Private Medical Colleges of the State by the ng George’s Med:cal
~ University but there is no provnsxon for grantmg affiliation to the msutuuons conductmg para-medlcal
courses of graduation level. In view of mamtammg umformuy in courses and exammatlons of the
institutions conductmg para-medical courses it is necessary to afﬁhate the mstltutlons conductmg para
medncai courses to the King George’s Medical Umversnty At present the pohcy of i 1mpamng educatlon m
the field of para-medical courses of graduatlon level has been formulated by the Govemment lt has
therefore, been decided to amend clause (xviii) of sectxon ll of the said Act to make the provnsxons as
aforesaid. : ‘
The Uttar Pradesh ng George s Medlcal Umversnty (Amendment) Blll 2006 IS mtroduced
aocordmgly‘ s
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No. 430 (2y/LXXIX-V-1-19-1(ka)-18-18
Dated Lucknow, February 18,2019
IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of the King George Chikitsa
Vishwavidyalaya, Uttar Pradesh (Sanshodhan) Adhiniyam, 2018 {Uttar Pradesh Adhiniyam Sankhya 2
of 2019) as passed by the Uttar Pradesh Legislature and assented to by the Governor on February 18, 2019.
The Chikitsa Shiksha Anubhag-2 is administratively concerned with the said Adhiniyam.

THE KING GEORGE’S MEDICAL UNIVERSITY, UTTAR PRADESH 1
{AMENDMENT) ACT, 2018
(U.P. Act no. 2 of 2019)
[4s passed by the Uttar Pradesh Legislature]
AN
A ACT
further to amend the King George's Medical University, Uttar

Pradesh Act, 2002.
IT IS HEREBY enacted in the Sixty-ninth Year of the Republic of India as
follows:- '

1. This Act may be called the King George’s Medical University, Uttar  Short title

Pradesh (Amendment) Act, 2018.

2. In section 8 of the King George’s Medical University, Uttar Pradesh Amendment of
Act, 2002, hereinafter referred to as the principal Act, affer clause (a) the following f}"]}"i‘cf ;’g 8

clause shall be inserfed, namely:— : of 2002
“(b) The Pro-Vice Chancellor, if any;”

3. In section 10 of the principal Act, for clause (a) the following clause shall Amendment of
be substituted, namely:— . section 10
‘“(a) to disseminate and advance knowledge in medicine, dentistry,
nursing, para-medical and such other disciplines as may be prescribed from
time to time and to ensure efficient and systematic instructions, teaching,
training and research therein;”

518_RPH_2019 King George Adhiniyam data 7
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Insertion  of

new section 18

Amendment of
section 22

Amendment of

explanation to
section 24

Amendment of
section 29

Amendment of
section 30

4
Amendment of 4. In section 11 of the prmmpal Act, for clause (i) the fol]owmg clause shall be
section 11 substituted, namely:—

“(i) to institute teaching and training in such branches of medicine, dentistry,
nursing, para-medical and other disciplines as the University may think fit, and
to make provisions for research and for the advancement and dissemination of

- knowledge : in those branches;”
Amendment of 5. In section 14 of the principal Act, after clause (b) the following clause shall be
section 14 inserted, namely:— .

“(c) the Pro-Vice-Chancellor;”

Am?ndflﬂgnt of 6. In section 16 of the principal Act, for sub-section (11) the fo]Iowing
section

sub-section shall be substituted, namely:—

%(11) Until a Vice-Chancellor appointed under sub-section (1) or sub-section
(5) or sub-section (10) assumes office, the Pro-Vice-Chancellor, if any, or where
there is no Pro-Vice-Chancellor, the seniormost Professor of the University shall
discharge the duties of the Vice-Chancellor as well.”

7. After section 17 of the principal Act, the following section shall be mserted
namely:—

"18. (1) The Vice-Chancellor, if he considers necessary, may appoint a Pro-
=  ThePro-Vice- Vice-Chancellor from amongst the Professors of the’
Chancellor University.

(2) The Pro-Vice-Chancellor appointed under sub-section (1) shall discharge
the duties in addition to his duties as a Professor.

(3) The Pro-Vice-Chancellor shall hold office at the pleasure of the
Vice-Chancellor.

(4) The Pro-Vice-Chancellor shall get a special allowance of such amount as

may be determined by general or special orders by the State Government.

(5) The Pro-Vice-Chancellor shall assist the Vice-Chancellor in respect of
such matters as may be specified by the Vice-Chancellor in this behalf from time
to time and shall preside over the meetings of the University in absence of the
Vice-Chancellor and shall exercise such powers and perform such duties as may
be assigned or delegated to him by the Vice-Chancellor.”

8. In section 22 of the principal Act, for the words “the Vice-ChaﬁceI]or, the
Finance Officer” the words “the Vice-Chancellor, the Pro- Vice-Chancellor, the Finance
Officer” shall be substituted.

9. In section 24 of the principal Act, in the Explanation, for the words and
figures “defined in section 6 of the Companies Act, 1956” the words and figures .
“defined in section 2 of the Companies Act, 2013 and prescribed under rule 4 of the
Companies (Specification of Definitions Details) Rules, 2014 as amended from time to
time” shall be substituted.

10. In section 29 of the principal Act, in sub-section (2) for clause (ii) the
following clause shall be substituted, namely:—

“(ii) the Deans of the Faculties;”

11. In section 30 of the principal Act, in sub-section (1} affer clause (c) the
following clause shall be inserted, namely.—

*(d) the Pro- Vice-Chancellor, if any;”

518 _RPH_2019_King George Adhiniyam data 7
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12. In section 31 of the principal Act, for sub-section (1} the following Amendmentof
sub-section shall be substituted, namely:— section 31

“(1) The University shall have faculties of medical, dentistry, nursing, .para-
medical and such other faculties as may be prescribed.”

13. In section 35 of the principal Act, for the words “Professor or an Associate ~Amendment of
Professor” wherever occuring the words “Professor or an Additional Professor or an section 35
Associate Professor” shall be substituted.

14. In section 36 of the principal Act, for sub-section (1) the following Amendmentof

sub-section shall be substituted — section 36

“(1) Notwithstanding anything to the contrary contained in any other
provision of this Act, an Assistant Professor substantively appointed or an
Associate Professor or an Additional Professor substantively appointed or
promoted under this sectiion in the University, who has put in such length of
service and possesses such qualification as may be prescribed, may be given
personal promotion respectively to the post of Associate Professor or Additional
Professor or Professor.”

STATEMENT OF OBJECTS AND REASONS

The King George’s Medical University, Uttar Pradesh Act, 2002 has been enacted to provide for
the establishment of a Medical University by the name of the King George’s Medical University, Uttar
Pradesh, Lucknow by transfer of the King George’s Medical College and the Gandhi Memorial and
' Associated Hospitals from the University of Lucknow. There is no provision for the post of Additional
Professor in the said University, like that of the Sanjay Gandhi Post-graduate Institute of Medical Sciences,
Lucknow and the All India Institute of Medical Sciences, New Delhi. With a view to providing better
teaching in the University and modern facilities to the people of the State, it has been decided to amend the
said Act to provide for the creation of the post of Additional Professor and the office of the Pro-Vice-
Chancellor to discharge the duties of the Additional Professor and the Pro-Vice-Chancellor to assist the

Vice-Chancellor and to empower the University to create the additiona] faculties in the University.

The King George’s Medical University, Uttar Pradesh (Amendment) Bill, 2018 is introduced

accordingly.

By order,
SANJAI KHARE,
Pramukh Sachiv.

Rogwoodio—Todlo 518 ITTH-2019—(1378)—500 FRTET (BWLER / o/ ITHHT) |
Howaogodio—Todio 131 Wo FETA-2019—(1378)—300 W (FHYER / To / IMHIT) |

8_RPH_2019_King George Adhiniyam data 7



	2004UP4
	2006UP15
	00000001
	00000002
	00000003
	00000004
	00000005
	2 of 2019

